
Crl Petn No. 17 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

This being a matrimonial dispute, learned counsel for 

petitioner prays for and is granted two weeks’ time to 

initiate negotiation with respondent wife for the settlement 

of dispute out of Court. 

List on 18.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



Crl Petn No. 18 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

This being a matrimonial dispute, learned counsel for 

petitioner prays for and is granted two weeks’ time to 

initiate negotiation with respondents for settling the 

dispute out of Court. 

List on 18.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



CR(P) No. 56 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for the private parties as well as the 

State tendered unconditional apology for lapses on the part 

of parties in complying with directions of the Court in letter 

and spirit.  Thus, they pray for and are granted time till 

tomorrow  to file unconditional apology on affidavits. 

List on 04.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



MC No. 274 of 2014 
IN WP(C) No. 339 of 2014 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH,  

CHIEF JUSTICE (ACTING) 
 
03.11.2014 
 

 

 As in the affidavit-in-opposition, the position is not 

been clarified as to why the interview marks were fixed only 

at 12.5% of the total written marks which upon being 

worked out would come to 42.8571429, apparently, an 

incongruous formula, the joining of selected candidates on 

the posts in question shall remain stayed till the next date 

of hearing. 

 Let notice be issued to private respondents.  It be 

made returnable before the next date of hearing. 

 List on 18.11.2014. 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 65 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents prays for and is 

granted a week’s time to file affidavit-in-opposition. 

List thereafter on 11.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 66 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents prays for and is 

granted a week’s time to file affidavit-in-opposition. 

List thereafter on 11.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 70 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents prays for and is 

granted a week’s time to file affidavit-in-opposition. 

List thereafter on 11.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 166 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents prays for and is 

granted a week’s time to file affidavit-in-opposition. 

List thereafter on 11.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 201 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Shri SC Shyam, learned senior counsel for 

respondents prays for and is granted further two weeks’ 

time to seek specific instruction in terms of earlier order 

particularly in the light of Rules called ‘Assam Rifles Public 

School Corpus Fund Rules’, said to have been framed by 

the Senior Officers of the Organization. Further, there is a 

provision for compulsory deduction from the salary of 

service personnel of the Organization. 

Interim order, if any, shall continue till the next date 

of listing.  List on 18.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 215 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Mr HS Thangkhiew, learned senior counsel for 

petitioner prays for and is granted one week’s further time 

to file rejoinder. 

List thereafter on 12.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 240 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for petitioner prays for and is 

granted ten days’ time to file rejoinder. 

List thereafter on 14.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 257 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for parties state that this matter has 

been wrongly in the category of Orders, whereas, it should 

have been listed for hearing.  Thus, on joint request of the 

learned counsel for parties, let this matter be listed after 

one week. 

List on 12.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 258 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for petitioner states that pleadings 

are completed.  Thus, he prays for and is granted time till 

12.11.2014 for argument. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 267 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for parties state that pleadings are 

completed, and now, this Court may fix a date for final 

hearing. 

List this matter on 14.11.2014 for hearing. Interim 

order, if any, shall continue till the next date of listing. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 311 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

None present for the petitioner. 

Mr S Sen Gupta, learned GA, represents the State 

respondents. 

In the interest of justice, the matter is adjourned for 

one week. List on 12.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 324 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents No. 6 to 8 prays for 

and is granted two weeks’ time to file affidavit-in-

opposition. 

List thereafter on 18.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 333 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

Learned counsel for respondents prays for and is 

granted two weeks’ time to file affidavit-in-opposition. 

List thereafter on 18.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 



WP(C) No. 335 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

 
03.11.2014 
 

 

None is present for the parties. 

In the interest of justice, the matter is adjourned for 

one week. 

List on 11.11.2014. 

 

 

  

       CHIEF JUSTICE 
            (ACTING) 
 

 

dev 

 
 


